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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD _ 2
0.A.N0.844/93 Date of Order: 8.11.96
BETWEEN - O
1. P,Basavamohana Rao '
2. Smt., P.Malati .. Applicants, t
AND | ' ;
| . ;
' VLjeFaesgart-oT Tooo o7 ¢
: ¥
2. The Supcrintendent of Post v
Offices, Tenali, _ .. Respondents, !
Couns_ei for the Apblicants .« Mr, ¥F.,Prabhakar
Counsel for the Respondents .. Mr.N,V. ,Ramana

CORAM;

HON'BLE SHRI H,RAJENDRA PRASAD : MEMBER (ADMN.)

HON'BIE SHRI B.S, JAI DARAMESHWAR ; MEMSER (JUDL, )

o
— = o o e

; - -

None present for the applicant, The case is
dismissed for default, The order passed on 23,7.93 is

hereby vacated, Né costs,

{ B.S .__J-A-I”P’AME'SHT./AR)

/Member (gudl,) |

¢

. nA 9 ated : 8th November, 1996 .

{Dictated in Open Court) //?,Hﬂ’7
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IR THZE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD lwcn Wﬂaam
0.A.N0.844 of 1993,
Between

1. P.pasavamohana Rao,
2. smt, P.Malati,

Dated: 8.11 « 1996,

cee Applicants
And

i, The Pentmarter General, vi Jayawada.
2. The Supeciitentant of pege OCffices, Tenalj,

vee Respondents
Ceunsel for t¥ Aprlicanes

t Srt. Je.Prabhakar
Counsel fer t& Respondents
i

1 &ri, N.V-R.m‘ﬂ.a Mdlo CGSCQ
CORAM:

H‘Lh‘ Hr. H.Rajendra Frnsadn,

Administrative Membar
Hﬁu’ Mr.

B.S,.Jal Pamsbwar.audicial Renmbe
jr 28 per Hon'ble Mr, H.Rajendra Prasad. Member (A)

Present for the pxw arplicant. The cage is
aj_amiased focault, The order passed on 23, 7.93 ig

hereby
vacated . '3 ts -

‘nz $3/-
Jﬁil B nnn comoputy Registrar(Jual,)
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IN THE CENTRAL ADMINISTRATIVE TRIDUNAL HYDERABAD: EENCH HYDER&EAD
mems 0.A ,NO.B44 of 1983,

Batuaen Datads 23-7~1993,

1. P.Basavamohana Rap ) '
24 Gmt, P.Malati see &pplicantn
And

1.  The Postmaster Genoral, Vijayauada.
2. The Superintendant of Poat DPFices, Tanali.

cee Respondean

Counssl for tha Applicents ¢ Sri. Je Praﬁ%kar
Counsel for the Reaspondents s Sri. N,V.Ramana, Addl, CG3C
CORAM:
Hon'bies Mr. Justice V.Naoeladri Rao, Vice Chairmaen
Hon'bla Mr. P,T.Thiruvangadam, Administrativa Mamber
The Tribunal made the follouing ordegs-
Notice bofore admission,

Interim suspension as prayed for until further orders.
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CEXTIFIED TO BE TRUE Uo Sd/w )
—aoe SQQTSlm»»&mNM@W\ Denutv Registrar{Judl.)

Dalu AEPBER Y L’:\ -I-\k%'%-
Court Officer
Zentral Administrative Tribuned

Hyderabad Bench
Hvderabad.
Copy tose
1. Tho Post Mastar Gsneral, Vijoyawada,
2. Tha Superintendent of Post Offices, Tenali.
3. One copy to Sri, J.Prabskar, advocate, CAT, Hyd.
4. One copy to Sri. N.U.Remsna, Addl. CGSE, CAT, Hyd.

& Tne spare copy.
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